LOK SABHA DEBATES

LOK SABHA

Thursday, August 31, 1978/Bhadrs
§: 1900 (Saka)

The Lok Sabha met at Eleven of the Clock
[Mx. Deruty Spraxzn in the Chair]
RE. ADVANCE PUBLICITY GIVEN
IN THE PRESS TO NOTICES

GIVEN BY MEMBERS

MR. DEPUTY-SPEAKER: It ha
been brought to my notice th:t advance

publicity is being given in
various notices given by mﬂ'r«
raising matters in the Howe,

I may inform the Members that 'w[l'l‘
of advance .E:hlimy to notices for raising

matters in House is in contraventon
of the om of Rules 534A of the
Rules of Procedure and Donauu of Busi-

ness in Lok Sabha, which reads as
follows:—

“‘A motice shall not be given publicity
by any Mecmber or other pm!:: until
it has been admitted (he Speaker
and circulated to Mem

Provided that a notice of a question
shall not be given any publicity until
thedayon which the question is answer.
ed in the House.”

lmkm-;:ﬂ:uonofh{&m and the
press in the observance provitions
of this Rule,

—_—

11.02 hes.
PAPERS LAID ON THE TABLE
On hnu'lu'r DEVELOPMENT Board

{GrvzzaL Condrrons or
Snm) »uLRs, 1978

THE MINISTER OF FETROLEUM
AND BH!MI(}ALB AND FERTILI.
ZERS (SHRI H BAHUGUNA):

lbﬁ&ulﬂyw Tlhle:mpyofhe

m Conditions of
)ln‘lu,twl(ﬂlndindlnﬂhh

2394 LS—1,

————

3
versions) in Notificaticn  No.
G.S.R. 428(E) in Gazettc of India dated
the abth August, 1978, under subacction
(3) of section 31 of the Qil Industry (De-
velopment) Act, 1974.

[Placsd in library, Se Ne, LT—a737/78)

Foazsr
DevivLopMEnT Onumnut, Korrayvau
AND Bigar Statz Fomisr DavaLosMest
Gmuommn, Patia vomr ™HR YEAR
ENDED JOTH Jumz, I?n AND 1076-77,
TWO STATEMENTS AND ;
Esmaxtiar Coummonrrms Aor, |955

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (E;le
SURJIT SINGH BARNALA): I
Iny on the Table:

A each of the
pe:{r:) uudi?’ncdm G1gA of the P:
panies Act, 1956:—

(i) Annual Report of the Kerala Forest
Development tion Limited,
Kottayam, for the year ended
June, 1977 -k::h;ewidi the
Accounts and comments of d:c
Comptroller and  Auditor
thereon.

f:l)mmxepu#dﬂltmsﬂu

Development
Patna, for the 16-77
i.lon:\ﬁﬂl the Audi ﬁcann% and
the commenta oflhet‘-onpunller and
Auditor General thereon,
(2) Two statements (Hindi and En
versiom) n.l:mn; () reasons for
m Iuﬁng reports mentioned st ( S’

lu'.unl S)remulfwmt

[M in library. See Ne. L'T—a738/78]).
A of the following Notifications
(3) A copy A I » ,

sul (6)
Emential Commodities Act, 1953:—
G.S.R. ubki hed in: Gavesie
W uﬁiﬁlﬁ)& 16 X August, 1978,
Sugar
IiuhnnNo. G. . g10(E) hwd
the 13vh June, 1978,



